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Mew Delhi, tliis the 8^^ day of December, 2008

imirBLE SBRt L,K JOSMI, VICE CHMilMMI (Al
HOM'BLE ^MT. MSESA CWiMBmm.,

A.C. Aggarwal IAS (Retd.)
H.No. 144, Madhiivan,
Delhi.

(Pi*esent; None)

Versus

1. Sh. Dhai-am Vir IAS,
Chief Secrstaiy Haryana,
Haryana Civil Secretaiiat,
Chandigarh.

2. Sh, Mohindei' Singh lA & AS,
The Accountant Genearai (ASiE) Haryana,
Plot No. 4 & 5 Sector-33B,
Chandigmh.

3. Union of India thi-ough
Secretary, Sh, Satyananda,
Ministxy of Public Grievances & Pension,
(Depai'tnient of Pei-somiel & Training),
New Ddhi.

(tlirougli Sh. Aiijit Bhaumik, Advocate)

ORDER IQRALI

HonMe Sliri L.K.JqsIxl, Vice Chairiuaa (A)

Petitioner

Respondents

Applicant who appeal's in person is not present. Learned coi.ms<d

for respondents has produced an ordei' dated 7.11.2008 by w^hich the

amoimt of recovei-y of commuted peaision after tiie age of 70 j^ears has
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been, refunded to tlie applicant. The orders also states tliat it has been

confii'med from the applicant tliat he has received the paysaient. The

pension has also, heen restored. ¥/itli this tliei^e has bean fiill

compHance ivith tlie directions of tlie Txibiinal. CP is closed. Sfotices

are dischai'ged.

{MRS. MEERA CHHIBBER)
Member (J)

( L.K. JOSHI)
Vice Chairman (A)


